
7 'itt n n wet MA 

STAT I 
RO I FAIRS (SHRI 
UBI3AIAH) : (a) and 

b). The requi it information is being 
collected from the State Government and 

ill be J.iid on th Table of the House as 
&;} It i becom vail !hIe. 

(c) Ther i no h propo a1 und r the 
on ider tion of th Government. 

d) D not ar;,'e in view of the 
n. w r to part (c). 

Import 0 08J for 'J 

2975. SHRI HIL BHARRACHAR-
Mini ter of SIEEL A D 

plel3 d to t te: 

(a) whether Government propose to 
import a , izeable quantity of superior-

o 1 for the t 1 Authority of India; 

I ) if 0 th reason 'behind taking th is 
de i ion; nd 

(c) whether 
ou al1 efforLs t 
India? 

ovemment have mado 
find out quality coal in 

OF STATE 0 TH 
TE L AND MINES 
ALV ): (a) to (c) 

IL ha, to import .rrime coking coal to 
bridge the gap tween total demand of 

te I plant and indigenou l upp1i~. Bet· 
ter quality imported coal i used in blend 

ith indigenou coal. Steps are !being taken 
to inere the upplie from indigenous 

urce Itld to improve it quality by 
, Hin up n w h ri . 

ini ter 
d to tate: 

A lot of time {or 
ilirb gh he 

lhi Airpor' 

19 3 Writt " Answe~ 

in momina h d to wait in a queU6 or 
90 mutes and mOre to each t ' eoun-
t r and the exa perated passengers OU1U,I 
their aggage torn and str6 n 11 over 
due to co~nveyor!belt {Working y fit and 
tart ? 

THE MI ISTER OF STATE THB 
MINISTRY 0 HOMB AF,FAIRS (SHRI 

HAR RANI LASKAR) : (a) and 
(b) . The average time taken for immi-
gration clearance at !Delhi Air,port is one 
miroute per pa - nger. An 'officer of the 
r ok of Assi tant Comm~)sioner of Police 
j posted round the clock to provide 
upervision and en ure that pa ngers ar 

cleared a quickly a pos Lble and without 
ham sment. 

(c) There wa ' an unexpected bunching 
of 7 flight carrying, 1147 d~lembarking 

pa sengers on the night of 18th/19th Feb-
ruary, 1983. learamce of uch a large 
number of pa sengers had to lbe don in 
an orderly facshion and thi involved 
orne queuing and waiting. 272 passenger 

had arrived by Kuwait Airways tlight. 
They also joined the queues and immigra-
tion for.maHtie for all of therrt were com-
pJeted within 75 minute of clearance of 
the fiI1Y1 passenger of that flight. The Min-
. try of Home Affairs has '110 informatioft 
regarding the allegation contained in t 
latter portion of thi 'part. 

b 

endmen of L :w to Regu)at 
Foreign Money in India 

2977. SHRI SONTO H MOHAN 
DEV: 

SHRI KRISHNA PRATAP 
SINOH: 

SHRI ISHNA UMA 
OOYAL: 

SHRl ANANTH RAMULU 
M .LLU: 

SHR K. MALLANNA: 
SHRI K. PRADHANI: 

the ini ter of HOM FFAlR 
d to te: 

( ) whether Government propo 
m nd th la and regulate tb~ 
orei n money into the countrY: 
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the nam of foreign ' titutiOl18J, 
agen ies ~nd otb r ources ending 010, ey 
to variou a ociati /indivi uaI in 
ndi . and 

(c) the amount 'ent by these ources 
se ateJy during ach of the last three 
yea 1 

THE MINI T R OF T TE IN H 
MINISTRY 'OF HOM FAIRS (SHR] 
NIHAR RANJAN LASKAR) : (a) It 
is p'ropo . d to amend the Foreign on-
1tibution (R glllation) Act, 197 . 

(b) and (c) . he information would 
be ;wailable after the data contained in 
tJie r turns 0 foreign contribution sub-
mit! ~ ci by various organisation for the 
yen ro" 1980, 19 1 anu 1982 is compute-
rised. The work of computerisation is 
yet to be taken up. 

MiS e of Hom in' try' Gener Pas 

2978. SHRI R, N. 
the Minister of HOM 
plea ed to state: 

RAKE H: 
AFF IRS 

Will 
be 

(a) whether a certain number of 
in.fluential lobbyist from private sector 
are in pas ession of Home Ministry's 
General Passes entitling them to vi it 
practically all Ministries; 

(b) if so, the number of such of su~h 
pass holders with th' ir particulars and 
parties they repre ent and period since 
they bold these pa se ; and 

(c) whether any senior officer in ny 
Of the Ministries have during the Jast 5 
years protested again t gross mis e of 
such passes? 

mE MINISTER 0 STA J THE 
MINISTRY OF HOME AFFAIR ( HRI 
NIHA ' RANJAN LAskA (a) :tnd 
(b). A st t ment i l' on the t Je of 
the House. 

" 

(c) ,,0, Sir. [Placed In Ub~ary. See 
o. LT.6121/81] 

2 ,1904 SAKA) 

ecUn in J'lutl.ldri •• 

2979. SHRI R. 

H I 

WiJ the Mini t r 
pleas d to state: 

(a ) whether the indu trial gro 
has declined in 1982-83; 

c) the step propo ed to b 
to remove the bottlenec and t IC 
the industrial growth rate in 198 -

THE MINI TER 0 
( HRI NARAYA D IT 
( a) and Cb). According to the 
1 ndex of Indu trial Production . ( 
1970== 100) for the m nth of Decem 

1982 compiled by the Central Stati , -
Organisation, the growth rate du-
April~December, 1982 over the corf 
din period of the previous year is pr --
sionally estimated at + 3.4 per cent. , 
growth rate in 1981==82 over 198 ~ 

worked out to 8.6 per cent. 

he slower growth rate could 
to 'differential performance of diffe 
industries on account of factors au 
power shortag~s, international mar 
conditions, indu trial relations, 
term suppty .. demand imbalance , etc. 

(c) Since 1980, Governrnent 
taken several important measure to 
prove indu trial production. 
include: 

1. Provision for automatic sr 
at the rate of 5 per cent pet a 
subj ct to a maximum of 25 per 
over a period of 5 yea , 

ector, etc. 




